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w ill ba in a position to make iiiore 
-and more wagons available for coal 
transport.

Shri Frank Anthony: The Minister
has given us to understand that the 
•fiupply of wagons does not meet v/i^h 
the demand. I want to know whether 
that statement is correct or a com
munique with purports to have been 
issued by the Railway Board only a 
lew  days ago stating that there is a 
surplus of wagons and the demand is 
n o t sufficient to meet the supply?

Shri K. C. Reddy; I am not aware, 
Sir, if the Railway Ministry as such 
has issued a communique recently. I 
remember to have read certain re
ports in the newspapers regarding 
this matter. The hon. Member has 
not grasped the full implications of 
th at statement as it has appeared in 
the press. The newspaper repo/t does 
not say that there is any amount of 
wagon availability in our country at 
present. It refers mostly to move
m ent in one direction. Anyway, Sir, 
1 do not want to base my statement 
o n  the newspaper report.

Dr. M. M. Das: May I know, Sir,
whether the complaint made by tho 
Collieries that invidious distinction 
«nd discrimination is made regarding 
the allotment of wagons and the dis
tribution of Government orders for 
medium  grade coal by the Coal Com
m issioner’s office?

Shri K. C. Reddy: There is no
•discrimination. This is a matter 
which depends on what«grades of coal 
•do several industries require and to 
w hat extent they could be supplied 
t)y the various Collieries. For exam
p le  Railways and certain public utili
ty concerns require high grades of 
coal and certain other industries re
quire low grades of coal. Coal has 
got to be distributed judiciously to 
m eet the demands of the various cute- 
^ories of industries. It cannot be 
that we can distribute this coal on a 
pro rata basis to each colliery as the 
Indian Collieries Union has been de
manding. It is a verx complicated 
m atter and I can assure the hon. Mem

ber that keeping all factors in view an  
equitable distribution is always at
tempted by the Coal Commissioner 
with success.

Dr. Hari Mohan: Will the Minister
be pleased to state whether the Indian 
Collieries Union functions at all and 
if so is it a recognised Union?

Shri R. C. Reddy: Indian Collieries* 
Union is a recent growth; it is .lot yet 
recognised and I do not know how  
many collieries are members thereof.

Mr. Deputy-Speaker: Short notic-e
questions Nos. 90 and 92. They m ay  
be taken together.

Situation in Burnpur

IL Sardar A. S. Salgal: (a) Will the 
Minister of Commerce And Industry
be pleased to state whether it is a 
fact that fourteen thousand workers 
of Burnpur are out of employment 
and a situation has arisen making it 
necessary to guard the mill area by 
calling the military?

(b) How and with whose consent 
was the military called to protect the  
surroundings of the mill area?

(c) Do Government propose to sta t#  
the full facts regarding the Eituation 
at Burnpur?

(d) Has the steel production gone 
down since this situation arose?

(e) If so, by how much has it gone 
down this jrear as coihpared to the 
last three years since 1950 to 1952?

The Minister of Commerce and In- 
dvstry (Shri T. T. KrUihnamacharl):
(a) Due to the lock-out of the Indian 
Iron and Steel Company and the 
Indian Standard Wagon Company at 
Burnpur, since 24th August, 1953, all 
the workers numbering about 14.000 
are out of work excepting the essen
tial services consisting of about 1,600 
workmen. Both the military and 
police are guarding the ̂ factory, water
works, etc. which have* been declared 
by the Government of West Bengal 
as “protected places** under the West 
Bengal Security Act.
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(b) At the request of the Govern
ment of West Bengal, the military  
has moved in.

(c) The trouble started on the 
January 19th when the workers in the 
Sheet Mill started a '‘go-slow*’ policy. 
This spread to the rest of the Wnrks 
on the 13th June, 1953. The principal 
reason for the “go-slow” movement, 
according to the labour in the Sheet 
Mill, was that the Labour Union did 
not present to the Management their 
grievances while the Management re
fused to deal with the workers direct. 
A number of attempts at conciliation 
made by the State Government Offi
cers including the Labour Minister 
of West Bengal and Officers of the 
Central Government failed, culminat
ing in the workers giving a strike 
notice on the 21st August, and the 
Management declaring a lock-out on 
the 24th August, 1953.

(d) Yes. Sir.
(e) A statement is laid on the T able 

of the House. [Sec Appendix V, an- 
nexure No. 1.]
Lock-out in Indian Iron and Steel 

Company

^ m .  Shri H. N. Mukerjee: W ill the
Minister of Commerce and Indostrj
be pleased to state:

(a) whether it is a fact that the 
Indian Iron and Steel Company, 
Bumpur, has ordered a lock-out of 
its workers since 23rd August, 1953;

(b) whether there is any truth in 
the report that the said Company has, 
during the pendency of the lockout, 
terminated the services of nearly
14,000 workers; and

(c) what steps are being taken by 
Government to prevent deterioration 
of the situation and restore production 
to normalcy?

The Minister of Commerce and In
dustry (Shrl T. T. Krtsfmamacharl):
<a) Yes, Sir, from the 24th August 
and not from the 23rd.

(b) The Company have informed 
us that they have not actually termi
nated the services of their woikers.

and would do so only in the cose o f  
those workers who, within a tim e to  
be specified by the Company, fa it  
to give an undertaking that they w ill 
be willing to return to work and g ive  
normal production.

(c) It is. I think, for the workers 
to give the necessary assurances that 
they will desist from resorting to the  
go-slow tactics employed by them and  
thus create a favourable atmosphere 
for the resumption of work and for  
the consideration of their de:\iands.

Sardar A. S. Saiga!: Sir, is it a
fact that the manager is trying t<y 
humiliate and ill-treat the workers?

Shri ,T. T. Krishnamaehari: These-
charges are often made, but I do not 
think, Sir, there is any basis for this; 
or at any rate there is any specific' 
grievance that has been mentioned.

Shri H. N. Mukerjee: There was a>
press report that as early as on 26th. 
June, Government had agreed to the  
demands of the workers regarding the  
reinstatement of the dismissed  
workers and a fair and free election  
of the Union by all the workers. May 
I know why this attitude, which was 
described by the Action Committee as 
helpful, was given up?

Shri T. T. Rrlshnamachari: I do
not know what the Action Comm ittee 
says is helpful and what is ncrt- So
lar as the Government of W est 
Bengal is concerned, they only know  
this fact—that the Action Committee 
leaders have persistently stuck to  
their determination not to allow pro
duction to be increased by more thani 
5J annas, as they call it. Ar.d natur
ally, Sir, the management did not 
agree, and that is why the grievances 
could not be considered. T^ey wont
ed the grievances to be redressed b u t  
they would not step up production be
yond 5 i annas.

Mr. Depoty-Speaker: Shri Muker
jee.

Sardar A. S. Salgal: Was there a n r  
apprehension of breach of peace 
so the military' was called?
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Mr. Deputjr-SpenlEer: i  have caUed 
rShri Mukerjec.

» r l  H. N. Mukerjee: The legal 
procedure being that after a lock-out, 
ih e  matter must be referred to adjudi
cation, what steps are the Govern
m ent going to take to see that the 
company s virtual termination of the 
services of these 14,000 workers is set 
^ t naught?

Shrl T. T. Krishnamachari: Uhe
leg a l position in regard to that matter 
has apparently been considered by 

th e  West Bengal Government.
Sardar A. S. Saigal: Was there any 

Apprehension of breach of peace and 
so the military was called?

Sfari T. T. Krishnamachari: Yes,
Sir. It is obvious that the military  
would not be called by the State Gov- 
•emment unless tliey apprehended that 
the police force at their disposal was 
a tot adequate for the purpose of main
taining law and order.

Shri H. N. Shastrl: Are the Gov-
•emment aware that in the course of 
the last ten days, two mass meetings 
•of Burnpur workers, each :^ttended by 
« igh t to ten thousand workers, were 
held under the auspices of the Union 
in which the workers unequivocally 
oonldomned the anti-social “go-slow*' 
tactics inspired by interested parties 
and pledged their full support to the 
union leadership in restoring normai 
work and, if so, what steps do the 
<5overnment propose to take to ensure 
early resumption of work in the 
factory?

Shri T. T. Krishnaifaacbari: To the 
l)est of my information, I can say that 
there have been two meetings held 
by the union leaders and resolutions 
passed by the workers assembled in 
that meeting, condemning the '‘go- 

4b1ow** policy. Sir, it depends upon the 
number of workers who are preparea 
to come in, for the management to 
•decide whether they w ill be able to  
reopen the works. I am not able to 
envisage what the position willl be, 
iMit it is hoped that some definite im
provement may take place n<K|ct week.

Sardar A. S. Solgml; Who is tha
owner of the Burnpur Factory?

Shri T. T. Krishnamachari: It is a 
company called The Indian Iron 
and Steel Company.

Shri A. S. Saigal: Who has got the
chief share?

Mr. Deputy-Speaker: For e :̂:h year 
the proprietor changes.

Shrimati Renu ChafcraTarttj: In
view  of the statement of Mr. Giri 
that the employer should not lock- 
eut and in view of the statement of 
the President of the Action Committee 
who has said that they would be pre
pared to accept the intervention of 
Mr. Giri, the Union Labour Minister, 
what has he done for terminating the 
dispute and coming to a settlement?

Shri T. T. Krishnamachari: That
question must be addressed to Mr. 
Giri.

Shri H. N. Mukerjee: May I knoW 
why, when the workers, in spite of hav
ing given strike notice, have kept the 
essential services going, th**y are be
ing humiliated by having to produce 
passes signed by an imrepresentative 
gentleman called Mr. John?

Shi t .  T. Krishnamachari; These 
are matters of detail about wnich 
tlie hon. Member apparently knows 
more, and I do not see why such a 
question should be addressed to me

Shri K. K. Basu: May I know whe
ther, before the lock-out was declared 
by the atllthorities, the Government 
of India were qonsulted, and w hat 
has been done over it?

Shti T. T. Krishnamachari: These
are matters of day-to-day occurrence. 
May I re-state the position? Here, as 
I said the troubles started some time 
in January in the sheet and the
tactics aaopted was one of ‘go-slow’ 
which reduced production and that 
lever spread to the general works in  
June, and the total production was 
reduced considerably. The actJon 
committee leaders, whoever they  
mi^ht be. have wiid that they
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not allow production to be stepped 
up by what tliey call more than five 
annas, which might come to 35 per 
cent. This is entirely unheard of in 
labour disputes. We understand 
strikes, we understand lock-outs. 
Strikes sometimes are caused by 
workers, lock-outs by managements, 
but the question of ‘go-slow* policy in 
an iron and steel works—where, as 
1 have said before, the coke oven, blast 
furnace and melting shop have to be 
maintained at a high temperature, 
and if it is not maintained there will 
be damage, and I have to say there 
has been damage— is something im- 
heard of. I am sorry to see that 
responsible Members of Parliament 

. should give any moral support to an 
at1;itude of workers which is detri
mental to the future of industry as 
a whole in this country.

Shri Bell Ram Das: May I know whe
ther this lock-out is legal or Justified 
or it is supported by the Government?

Shri T. T. Krlahnamacharl: No lock
out is supported by Government. It is 
a matter between management and 
labour. So far as the question whether 
it is legal or not is concerned, it is for 
the management to take such legal 
advice as is available for them and face 
the consequences.

Shri Thanu PUlai: May I know how  
many unions are functioning in that 
• ta le  and which union sponsors the ‘go- 
slow’ policy and which union supports 
the increase in production, and what 
help do the Government propose to 
give to the union which supports in
crease In production?

Shri T, T. Kri£f.mamachari: To the
best of my information, there is only 
one union and that union docs not 
support the go-slow policy. That is the 
information I have now.

Shrimatl Renu Chaluravarlty: In
view  of the thnt it is such an im
portant industry, why does the Govem- 
.ment of India tpko an attitude that it 
Kik^.pothing to do m the maHer? Will 

^the Government state what they propose

to do in the matter or will they just 
leave it to go on in this way?

Shri T. T. Krishnamachari: The posi
tion, Sir, as I said, is this. I think i f  
my hon. friends here w ill join w ith  
the Government and say that w e do 
not want to countenance any ‘go'-slow’ 
policy in any important national work*, 
we can get a move on to remedy the 
situation. But so long as hon. Members 
really support the action of labour 
which want 1;o go slow and would pro
duce not more than 35 per cent, of 
the total producting capacity. Govern
ment can do nothing. After all. Govern
ment are dependent on public support. 
Apparently no such support is forth
coming.

Shri Frank Anthony: Is it a fact that 
all this trouble arose only after Gov
ernment, in pursuance of their policy  
to encourage what is regarded as 
stooge imion, have refused to deal with' 
the real representatives and insisted' 
on dealing with the gentleman who 
had entirely lost the confidence of the 
workers and the members of the Union?'

Shri T. T. Krishnamachari: My hon. 
friend, in his eloquence, assumes a lot 
of facts which have no basis really. I 
must deny everything that he has 
said.

Shri H. N. Mukerjee: Sir, on a point 
of order. The Minister seems to reflect 
on the bona fides of Members who ask  
certain questions regarding a very im- 
portnnt centre of production m this 
country. I want to know whether this 
kind of thitig could be countenanced.

Mr. Deputy-Sfreaker: As regards this 
point of order, all that I can say Jŝ  
not only questions are put for eliciting  
information, but 1 find very often, not
withstanding my trying to correct hon. 
Members, that hon. Members give in
formation or ffuggestions. They ought 
not to make sugpfos^ions—^various sug
gestions for action. Vnrious suggestions 
for action emr.nat#  ̂ from one Member 
Or the other the hon. Min
ister fe»̂ ls that tbn sntjgestions are en- 
couraeiri^ those oersons in continuing 
the strike, or the management conti
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nuing the lock-out—one way or the 
other. I would therefore , lu^ge upon 
hon. Members not to make suggestions 
at ail on the Aoor of the House, but 
confine themselves, during Question- 
hour, to eliciting facts in which case 
I will not be called upon to decide on 
points of order.

The Prime Minister (Shri Jawaharial 
Kehru): With all respect, Sir, may I 
express my entire agreement with what 
you have been pleased to say. An hon. 
Member just now called somebody a 
stooge. These are insinuations and if 
insinuations and attacks of this kind 
are made in this House naturally, the 
response is going to be something like 
that. There has to be restraint on both 
sides—on the Government as well as 
on the other side. _

M y hon. colleague asked for the co
operation of hon. gentlemen cm the 
other side. He did not accuse them  
of anything. He asked for their co
operation to stop a policy of ‘go-slow* 
not about anything else. In this parti
cular matter, as a matter of fact, the 
Government of India has been intensely 
Interested, intensely involved and con
tinuously consulted for the last three 
or four months. Apart from the whole 
Government of India, I. as Prime Min
ister, have continuously been consult
ed about it. I do not, of course, mean 
to  say that every liUle thing done there 
is our responsibility. It may be the 
Government of Bengal’s responsibility 
or the company’s responsibility. But 
the major fact is that we*are concern
ed—apart from the question of pro
duction—in the safety of that very 
valuable plant. The Government of 
India’s money is involved in it—we 
have given plenty of money; it is a 
question of libout Rs. 10 or 20 crores.

In this dispute, as far as I know, 
the major dispute is not .between the 
management and' the workers. The 
major dispute is inter se between the 
^ ^ e r j ^ ^ ^ t  i t  be settled. An hon.

Member mentioned something about 
ihe elections. We have no doubt that 
elections should be held; everybody is 
agreed that elections should be held. 
But one can hardly have an' election 
when a ‘go-slow’ policy is pursued and 
trouble is happening all over. As soon 
as this matter is settled there is bound 
to be an election. Let the workers 
choose their leaders, whoever they may 
be and let them go ahead with 
their Union. Whoever may be 
the office-bearers, or the committee 
of the union they will deal with it. 
Here is a simple course. But an attempt 
is made to force the issue .by ‘go-slow’ 
policy and, as a matter of generosity, 
we are told: “All right, w e will not go 
so slow as we have been going, but in 
future w e will produce 35 per cent.” 
Remember, Sir, that the normal pro
duction is supposed to be 100 per cent. 
Presumably, they are paid for it; pre
sumably they do work for it. Now as 
a matter of generosity, the offer is 
made by the hon. gentlemen of the 
action committee, *‘We shall produce 
in future 35 per cent, if you do this 
and that.” I do submit, Sir, this is not 
a reasonable frame of mind, at least 
on the part of a responsible set of per
rons. It is impossible to deal with. The 
first thing—quite apart from any dis
pute. let it be .settled, let there be elec
tion—is that we should see that this 
exceedingly valuable national, property 
should not be ruined.

An. Hon. Member asked: Is there
fear of breach of oeace? T hope not, I 
don’t know. But I dare take no risk 
of any injury to the plant. It is for 
the protection of the plant that this is 
b6ing done.

I submit we are all interested, every . 
Member of this House is interested, 
in putting an end to this dispute, in 
protecting the plant, in maintaining 
production and in these 14,000 workers 
working, not suffering, not being victi
mised and so on and so forth. But 
what I wish to make clear is that the 
go-slow tactics will not be tolerated 
whatever happens, ^




